Annex |

Format for Annual Banking Outlet Expansion Programme (ABOEP):
Consolidated Proposal*

PART A Proposed in Proposedin NE | Brick & Mortar | Banking outlet | Proposed Total
(Opening of a Unbanked states, Sikkim, branches proposed in in areas | proposed to
place of Rural Centre LWE proposed in rural centres | except(i) | be opened
business)* (i) affected District rural centres | only having a | (ii) & (iii) during the
(Tier 3 to Tier 6 only having a |banking outlet of and (iv) |year (total of 1
Centres only) (i) | BC outlet (i) | a Payments to 5)
Bank
(iv)
1 2 3 4 5 6
Banking Outlet
Part Time
Banking Outlet
Administrative
office
Back Office
Centralised
Processing Cell
Call centres

Others (pls specify)

TOTAL

*Details of the Revenue Centre along with Tier Classification to be annexed.
PART B (Merger / Shifting / Closure of a place of business)

Proposed to be

merged

Proposed to be
shifted

Proposed to be

closed

Details of the revenue
center along with tier

classification

Banking Outlet

Part Time
Banking Outlet

Total
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